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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHA'TT BENCH

O.A. No.308 of 2007

DATE OF DECISION: 18,12,2007

Shri Rajen Das

e T T Applicant/s

Mr.M.Chanda ‘

PewsMImeABessIEssEsRASeR P RsassassausRra s anenrsd s EEmssnnna semssneriareads A dVOC&t@ fOT th@

Applicant/s.
Versus -

U.OL & Ors

..................................... e Respondent/s

Mr.G.Baishya, Sr, C.G.5.C .

T T T Advocate fOt" the
' Respondents

CORAM

THE HON'BLE MR. M.R. MOHANTY, VICE CHAIRMAN

3.

Whether Reporters of local newspapers may be allowed to _Yes/No
see the Judgment? |

l . L %
Whether to be referred to the Reporter or not? }e—s/No
Whether their Lordships wish to see the fair copy _ v
of the Judgment? _Yes/No
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CENTRAL ADMINISTRATIVE TRIBUNAL '
GUWAHATI BENCH

Criginal Application Nos. 308 of 2007
Date of Order: This, the 18th Day of Decembet, 2007
THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

Shri Rajen Das

Working as Driver

Office of the Regional Director

Narcotics Control Bureau

N.E.Regional Unit

Videocon House, 15t Floor

Paona Bazar, Imphal-79501. L. Applicant.

By Advocates Mr.M.Chanda, Mr.Subranta Nath & Mrs.Urna Dutta.
- Versus -

1. - The Union of india
Represented by the Secretary
to the Government of India
Ministry of Finance, North Block
Department of Revenue
New Delhi-110001.

2. The Director Generdl
Narcotics Control Bureau (HQ)
West Block No.1 Wing No.5
Sector-1, R.K.Puram
New Delhi- 110 066.

3. The Zondal Director
Eastern Zonat Unit
Narcotics Control Bureau
4/2, Karaya Road
Kolkata-700 017.

4, The Regional Director
North East Regional Unit
Narcotics Control Bureau
Videocon House, 15t Floor
Paona Bazar, Imphal-795 001.

5. The Assistant Director {Admn)
Narcotics Control Bureau (HQ)
West Block No.1, Wing No.5
Sector-l, R.K.Puram, New Delhi-110 066.

By Mr. G. Baishya, S. c.eyo/
: (®

.......... Respondents.
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O.A. No.308/2007

ORDER(ORAL)
18.12.2007

MANORANJAN MOHANTY, (V.C.)

Heord Mr. M. Chanda, learned counsel appearing for the
Applicant and Mr. G. Baishyaq, leared Sr. $tanding counsel for the Union of
india; on whom a copy of this Orginal Application has dlready been

served; and perused the materials placed on record.

2. | The Applicant, who was previcusly posted at Kolkata, came on
transfer to Imphat; where he is continuing now since 2003». He, with an
in’fenfrionl to get a'fransfer back to Kokata, represented to the Authorifies.
The said grievance of the Applicant having been tumed down, the
Applicant has approached this Tibunal with this presem‘ Criginal
Application filed under Section 19 of the Administrative Tribunals Act, 1985.
The grievance of the Applicchf has been turned down on the ground of

absence of any vacancy at Kolkata.

3. By fiing the present Original Application the Applicant has
pointed out (at paragraph 4.18) that there are few members of the staff,
who are stationed at Kolkata for along time, without being transferred from
Kolkata, and, as a consequence, the prayer of the Applicant to go on
transfer to Kolkata has been throttled. It is the case of the Applicant that,
unless rotation system is in’rroducéd, few members of the staff may take
advantage to continue to stay in a particular odvon‘rogeous station for a
longer time (or for all times to come) to the prejudice of those who intend

to get transfer to such convenient places. Rotation of members of the staff

on transfer, in a uniform manner, is a healthy personnel management and,
D
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in all faimess of the things, the Resplondents, in order to avoid heart burning
among few members of the staff, should resort to a uniform transfer policy
to provide equal opportunity to ev éry members of the staff.to be at good .

and bad stations.

4, With the aforesaid observations, this Original Application

stands, hereby, disposed of; by| granting liberty to the Applicant to

;epresenf his grievoncés again (by giving all details, as have been giveﬁ ih
the present Original Application) Lnd,i‘he Respondents should redress the
grievances of the Applicon’f by th end of March 2008; so that the parties
can get ready to face their ’.rrcn}sfer by end of the academic session. |

Réspondenfs should dlso consider the copy of this Original Application as a

representation (of the Applicant) to the Respondents.

5. Copies of this order be sent to all the Respondents, along with

copies of this Original Application, in the addresses given in this Original

- Application.. Free copies of this order be dlso supplied to the Applicant (by '

post, in the address given in the Original Application) and to the Iecrhed

counsels appearing for both the parties.

ey
1€finf0”

(MANORANJAN MOHANTY)
VICE-CHAIRMAN
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5;6VERNMENTOF[NQM

LINISTRY OF FINANCE

“s FATMENT OF REVENUE

11 OTICS CONTROL BUREAU
ASTLHN ZONAL UNIT

TFOHARAYA ROAD, { 3RD FLOOR )

e TR AL T

mﬁur.NQ:S/FORP/CAL/9Q/QSI

" To

»

‘Subi

"Tﬂﬂmaﬁnm@"
CEamE (oA s
97 silwfas ghaz
¥/, TIorr O, (DA i)

i-\.‘"ﬂ i amret & wdue .\wﬁ TAITAT-g 0 0 o {“a A‘
Central Auliuisiveine i sbunst I .
| suPetediog,01,91 -

17DEC 7 Loiamui
qargTet FurEalE
. Gr'wehati Boich

Shri Rajen Das

S/o, Shri J.Das .
17A, Ramesh Mitra Road
Bhowanipur

Calcutta - 700 025.

v

Offer Letter for the post of DRIVER in the - -
NARCOTICS CONTROL BUREAU, CALCUTTA. . @ * .. . °

S 4000000 deeoa

You have been selected for the pdstfbf?QB;VERfand‘f

Offer Lgtter has been_issued in your;fayogr,fi

You are directed to report forndﬁtyibhﬁorlbefore'.

31st Jauuary, 1991,

ITf no repiy 1s received or you faillto‘report

for duty by the above date,  the offer of appointment will
be treated as cancelled, T

The offer of appointment alongwith the blank forms |-

medical examination and others are sent herewith for being
duly fiiled in, - - e AL

e
¥

BESR 1 w1

“‘,7 o
Encl: Au Above. "ASSISTANT, DIRECTOR
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NCB F.NO.II/S/EAtt/HQ/go//.@ : S e
GOVERNMENT OF INDIA 4 71' & ?11 A<r\t N

Lo T MINISTRY OF FINANCE Cenual Acmin sl

DEPARTMENT OF REVENUE
NARCOTICS CONTROL BUREAU
RANJIT HOTEL (FPIFTH FLOOR) 17080
MAHARAJA RANJIT SINGH MARG -

NEW DELHI-110 002,

qu-' l“f

hih..n.ai

X

argret wirgaly

Dateds 14,11.91 Guwzheti Bench

MEMQRANDUM G

s .

SUBJECT1-NCB-.stt- Recrultment to the post'of’ DRIVLR
in tﬁe Narcotics Control Bureau - 3

.V

The undersigned hereby offers Shri Rajan Dass a

.tanporary post of Driver in the C.A.'8.0ffice Narcotics

Control Burcau's Calcutta on a pay of &,950-1500 plus usual
Allowances in“the scale of &,950~ 20-1150-53-25-1500 on provision-
al basis subject to verification of his character and antdce-
dents. The ‘appointee will also be entitled to draw dearness.
The other a“pw=n"°ss .at the rates admissible umder the rules
and subject ta the conditions kaid down in the Rules and orders
governing the grant of such allowances in force from time to
times . .

2. The tegrms of apvrointment are as followsi- |. :

1) The pgst 1is temporary. In the event of its becoming
permanent, the eandidate's claim for permanent .
absorption will be considered in accordance with
rules’”in force against ths vacancies earmarked for
direcg recruitment personnel,

i1) The appointment may be te nated. at any time by a
month!s notice given by elither side, viz, the appointee
or the appointing authroity, without assigning any
reason, The appointing authority, howeber, reserves
the right of terminating the service of the appointee
forthwith or before the e xpiration of the stipulated
period of notice by making payment to him of a sum
cquivalent to the pay & sllowances for the period of
notice or the unexpired portion thereof.

111) The appoinUnent carries with it the lihbilitv to
derve ‘4n any part of India. .

iv) Other gonditions of service will be’ governed by the
relevqmt rules and orders in force from time to time.

i PO The appointment will. bekggggheEAQHQJQct to. x—

i} Produchlon of certificate from the competent Medical
author;ty viz, the authorised medical attendent.

i1) Submisgion of a declaration in the encloaed ‘form
(Annexure~I) and in the event of the candidate's
having i.ore than one wife living, or being married to a
person having more than one wife liming or being
married to a person having more than one wife living,
the apyointment will be subject to the candidate's
. being ‘éxempted from the enforcement of the recruitment
in thiu behalf. o

of Indja in the enclosed prescribed form (Anncxure—II)

Eﬁpﬁggip 111} Taking of an oath of allegiance to the Constitution

iv) Produc(ion of the following certixicates'

Contd.,...-m2/“

Vs
/
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2%

Certificat ./ and other certificates of Educational
and techni’al qualification (In original)

b) Certificatt of age (in original}.

c) Two character certificates in the enclosed preacribed
form (nnucna:cﬂIII). :

d) Certificate in the enclosed prescribed form in Support
of the candidate's claim to belong to-a achedule caste/ -

or tribe community(Annexure»IV).
.1

4. The candidate shoudd also note that he is to confonn
to rules goverm:hng discipline and conduct in force in: this
Bureau and which‘may be imposed by the Government on all their
employees from t;me to tdmse, .

o w e n ey

5. 1f any declaration given or information furnished
by the candidate prove to be fallee or if the candidate is
found to have wil€fully suppressed any material information,
he wtll be liablg to ecemoval from service and skch other
action as the Gowernment may deem necessary.

6. No trav»lling allowance will be allowed for joining
the appointuent gnd the past service will not count towards
seniority in thia Bureau,

7. The inter-seniority of Shri Rajan Dass will be
determined in aggordance with his position in-the panel and
not from the date of his joining,

8. If Shri Rajan Dass accepts the offer’ on the above
terms he should- rerort to the Deputy Director, Narcotics
Control Bureau, galcutta. QA orwbaﬁoggwgggthgg.,IQQI

9. If no yeply is received or the andidats £21ls to
report for duty" by the above date, tbe;offer of . appointment
will be treated as canelled, : o C o

{. SHK.GOEL )
DEPUTY ,DIRECTOR (ADMN, )
To
Shri Rgjan Dass S : o Fog ~ar |
LRl gty uxinfue sifas o
anough Deputy Direcotr, Central Acmnasi.aine Tobungl
Narcot\cs Control Bureau, . .
CALCUT& " e i )
17 DEC ™"
Copy to - ‘qargt ¢ A
Persynal file/Service Book. Grws fei weieh



) - GOVERNMERT. OF ,
VR : - RARCOT ICS //CONTROL .. BUREAU . l
| ~ EASTERN ¢%20MAL '~ URIT - " "F Lo
SRR / 4/2,;KARAYA ROAD(3rd FLOOR - ) AR
CALCUTTA = T00 017 :
n.c;g.r.m.safcmw_;ﬂp' ; Dated ist mﬂ_mm, t
"QRDER ' i
. fn pursuance of Coveramsnt of Irdia, 02fice ¢f the |
, .atont Authority, RBsstern Rogiom, ( Saugglers & Porod !
. -anga Manipulators (Forfaiture of rty) M, 1976 :
Calcitta‘’s lettex No.CA/CAL/BAPENM(POP 3194 dt 210t
Margli; 1991 Shri Rajen Das,Driver of the exstwhile
Porfgiture of Property Unit of Rarcotics Control Bureds,
Calgutta is hereby relieved from 1-4-1991 foramconr to
Joir‘0ffice of the Competent Anthority; Xastexn Region)
20,5pdul Hamid Street(4th floor) ,Caloutta-T700069 es
Drivar on 1-4-1991 ( foremoom). = - oo
( _;;__;-'-.-a-.”m )
Asoistant RAREELITDArOELOR
Karcoties Coatrel Burddy
(vzV) ,Caloutta
y 94 The Cotpetant Authority,Bssterf ﬁ%&lmmwwiwm i
& Foratgm Fxchange Magupulators (Porfeiture of i
Property)Ast,1976; 20-Abdul Hemid Strect(dth flootl
Caloutta -« 700,068, T :
2, The Deputy Diroctor(Adm),—ﬁamotfei Control Burasd
Ranjit Hotel (3th floor),Mzharaja Regnjit !8fiomgh _
Harg,New Delhi-110002, B _
37 Shri Rajen Des,Driver,Rardotios Cemtrol BDurveu,
(FOP) Unit;Calcutta- 17, i |
y &2 Bi11 Seatfon, Harcotics Contrel Buresw,Calowees:
;w \9)y i . s | . ISR ‘\A_T'“/f }//1. \‘«ﬂ‘ 1 r.'.'} /
’ - SRR CUC STNCSCIR T rscistant Bircoter
: Central Administrative T.ibusiai Rarcotios Contrel Barssa
e | '~ (BZu),Caloutta
‘ 170eC"" : o
) o CACACAREES UL A7 SN N Lo
Guwahati L. ch ] R T

e T e - s iy 4
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ArnERRE-TT °

N> J
GOVERNMENT OF INDIA,
MINISTRY OF FINANCE,
DEPART“ENT OF REVENUE,
NARCOTICS CONTROL RBUREAJ,
WEST BLOCK NO,1,wWING NO,S
2' ND FLONOR, R.K.PURAM,
NZIW DELHI = 1100656, .
NCB F.NO. I.717(1)/93~Estt{) {,,‘ \{ é) Dateds  30,6.93
Coy) = _1
1 ’_ll’
R )
ORDER a9
Sh., Rajan Dass, Drivef, who was appointed in the
erstwhile Foofelture of Property Unit of NCB, Calcutta, is
hereby posteld in Narcotics Control Bureau, Imphal Regional
Unit, Imphal on reversion from C.A, vide Ministry's order
No, 16(2)/92-CA, dated 16.2.93, This order will come into effect
rom the date¢ of assumption of duty by Sh, Rajan Dass at
Imphal Regigipal unit, ]
- “7:._]c” dt s
V-(C.J/,/1
i
(Miss J. Lamba)
Dy.Director {(Admn,)
Copy tor=-
b//ﬁif Sh. Rajan Dass, Driver through Deputy Director,
\ Nar..otiecs Control Bureau, Calcutta.
2. - Deputy Director, Narcotics Control Bureau, Calcutta
to inform headquarter of his date of joining.
3. Assit, Director, Narcotics Control Bureau, Imphal
4. Undur Secretary to the Govt, of India, Ministry
of ¥inance. North Block, New Delhi w.r. to his
offjce letter qucted above, o
- S5e Pay'& Accounts Officer, Ministry of Finance,
Depurtment of Revenue, New ~elhi,
6. Gua;d file,
l




(onLrol bureau on commlvulon of his three years ”

deputation as per Dy, Director, Narcotics ControtiBure
" 'Block Mo.1,Wing No.5,R.1G 1aran lew Delhi's Order” No

~:¢1/1/(1)/9J-tht {C) 710863 dated 30,6, /647, 199318 hereby :

‘released from-this organisation w.e.f. 31,03, 19940A.N)to enabl__;

. him join the g¢ffice of the Nercotics Control Bureau Imphal S

-Regional Unit, mehal where he Las ordured=to be::; sted 0

rever81on.nf¥4‘_ o

NCB”F.NOu

?lfSuperintenqent(Admn,) Bt
iCelcuttas .

QOffico of thh Comwetent Autporlty & Admin1°trator,
flzo,nuuu+ uamld S*roeighuh Floor) Calcutta—69o

n.DchlFOC or(Admn.) Narcotica Control:
ENoJ 1, Wing"Novw5,2nd “Floor, K. K.,Puram, Newi
: ;“referencg'to the ‘order 'as” quoted abovet
- iletter Ne
subgect°

éﬁdftlarificatory
T J11/17(1)/93 Estt, (C) dated?z 2,799k ron’ thgﬁ

— . %o . Asstt.Di AectoL,Nurcotlcu Conirol Bureaﬁ‘
"4, hccounts GIficer,ZA0,CHDT,20,British Ind;gﬁ'Street Calcuttas
S;.:'AccounLu Officer LC(A)' Fleid Pay Unit:CalcQtta..; :

S G, = Shri dann Das,Driver. )

o Bitl sec¢yion of this organlsation.

: ot nm o { A. K. Biswas ),
&ﬁp | Cer ?1 » - ."b b SuperJnLendent(hdnn 7, :
CCULidl ALt doire doibons . bOin[ 91 @n—t' AuLhoritV’Caj (-‘u\ trlq

| ' ’

Lareci S DRIE

Ceo s T
l IR




. .
STt L 247-0555
?\"'é M 274560/ 24710024

P N

A Eg, (REa feanr)
a1ae sy ey

gd affae ghie

42 G A, TRhU - 700 017

.

corn ar‘qJﬂr‘«.

1040/ L 1/96 (51

of MNercotics Control
Being raliasvaed orf hi
is directod to reoor
Uirmcba*gic General
Excisn, . majlun

Joining

.
e .

vl dC‘ Lﬁ

cdetz0

upon

lg s
Driver on dcrufatton basis vtide
mSLOmS’ "lnci \,\-.V¢v;"a.~\:‘.2'

URE ~

FAY.. NO. @ 247-0558
TELNO, . 247-4588/247-

, &
247:1830 - Vv//
GUVERNIENT OF INDIA “D
M. OF FINANCE (DEPTT. OF REVENUE)

NARCOTICS CONTROL BUREAU
TASTCIIN ZONAL UNIT

4,2, KARAYA ROAD, CALCUTTA-700 017

AT, RS

Calcutta, the ...... -sz A/;‘QOO .........

apocintment a5
of Inspection,

r o
Qt? C‘&n@?‘q

elzctiion™

. Naw Befhtls Utiiee uiuul nug

27/ 3C/C8, Shri ol a)nn Dss, Driver
i_JCLu, Reglconel Unit, *muhal is
ditics w.o.i. 14/1/Z0CO(ANY. He
Tor dliy to the Aschislent u1r ctor,
{ Irsmicilon, Cusions and Cenirel

SR iz zfler avalling noymal
tioothe reczived
1AL C(h.

AL

ontrol Burzau, flealonal

Lhe direction Lo

'CCO(AL ). Shirl E.
nUe As bSepoy-cum-Lvr,

Generaxr of 1Inspoc-
Unlt Coelcuitia.

"‘U T o,
OIS0,
of Financs
Dellhi-
, Calcu

viealt Block-

, Depti,
LICCH6.

tite,

4
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Tel : (033)247-4751, 240-6138

Gram ; DICE )

Fax : (033)247-3048 GOVT. OF INDIA E-Mail ; digeeru@vsnl.COm
ﬁi'éﬂw %lﬁiaﬂ.llﬁia
_ DILECTORATE GENERAL OF INSPECTION
AT 9Fes UF g S I, Customs & Centrai Excise,
o Al o ! Eastern Regional Unit,

PRSI 44, Park Street (2™ Floor)

43, T K2 (feeir ) Calcutta - 700016

ST - 700016

Establishment Order

s o gdl
Dated: 6™ January, 2003

Shri Rajen Das, iiriver of Narcotics Control Burcau, Imphal, who was on deputation to the
Eastern Regional Unit of the Directorate General of Inspection, Customs & Central Excise, Kolkata
w.e.f. 20.01.2000, is herchy relieved of his duties in the afternoon of 20.01.2003 afler completion of
deputation tenure with thie direction to report for duty at his original place of posting from where he

proceeded on deputation le Narcotics Control Bureau, Regional Unit, Imphal.

rd
; ,gf.(/’

(P.K. Chattopadhyay)

y I(p@ Assistant Director of Inspection

BGICCE, ERU, Kolkata.
C. No30-ERU/MSU/Gr 1 /20007 b Dated: 46" January, 2003
Copy forwarded for info;:nation and necessary action to:

\_,l./ Shri Rajen Dis, Driver for compliance. He is directed to hand over the key of the
Vehicle, Log {300k and also his Identity Card to this office.
2. Regional Dire.tor, Narcotics Control Burcau, Kolkata.

Depeti, WNLocton . NCT% Pesiosal Uat . P EIVENY
28 et . 3 \ - contd. onp?2-
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L

Dy. Dircctor Admn.), Narcotics Control Bureau, West Block, No.-1, Wing No.5, RK.
Puram, New Delhi-110 066 with respect (o letter F. No.il/17(4)/93-Est/12107 dated
24.12.2002. :

Addl. Directe; General (Admn.), Directorate General of Inspection, Customs & Central
Excise, New ielhi. H.O. F. No.1040/1 1/98(ERU) dated 27.10.99 refers.

Pay & Acco.ints Officer, Dte. Gen. of Inspection, Customs & Central Excise, New
Delhi. :

Shri Bijendratjl-;ingh, Inspecting Officer (Admn.), DGICCE, New Delhi.

Bill Unit, DGICCE, ERU, Kolkata.
Office Copy.

: N VR
(&' NTT) :."."“/C"*-' 2 '-/"""") .

¢
—_ ! ;

-— 1 f_ »” )!/ s
T e st = (P.K.Chauopadhyay) f > -
gl T A ¢ Tibonal’ Assistant Director of Inspection

Ceptral Auili it auv

DGICCE, ERU, Kolkaia,
17080 !

=¥ 2. Zi‘ﬁg
qargTEt
~ +u Bench

< 25" | -’-J'é
| - 6
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_o¢-  AnweExpee-VIT

e Director General

Narcotics Control Bureau y
West Block No. 1, Wing No. - &
Scetor 1. RK. Puram

New Dethi - T10066.

(Through Proper Channel )

Subject :- Request for transfer from Imphal to Calcutta in
view of the Chronic ill health ot parents.

Sir

Wl due rexpect. | shr Ragen Das, Driver N.C.B. lmphal Have the honour o submit the following Tew

Lanes Tor your Kind consideration and favourable action please.

That Sir. 1 have been initially appointed as Driver in the N.C.B. Kolkata on 28 Jan. 1991, But I was

Transferred form N.C B. Kolkata to N.C.B. Imphal and have submitted my Joining report at my present place of

posting i.e. N.C.B. Imphal on 8th April 1994. 1 have Completed 9 (nine) Year in the North East. Since that time |
have submitted my representation for tansfer from Imphal to my home town Kolkata a dozen times on the ground
of family problem which were well highlighted in the :Xlid representation.

That mir, Lam the only male person whom my whole family depends. ©also belong 1o schedule caste
community and avers poor Gimily. My own uncle who resided in Kolkata expired on 23rd Feb. 1998 and iy
crand mother died on 27/6/98 and in both cases. I could not attend the rites and rituals of both the deccased as Lamn

serving heve inafar flung post form my home.

That sir. recently also in April 2003 there was also aserious case ol miscarriage of 4 Four ) months vld by
prematurely rom my wile. Iumight not have happen. had 1 been there with her because [ coutd have taken her o
the doctars in time o prevent it .

That sir. the two Ex-Director Generats of N.C.B. have acknowledged my prayer in written which |
enctosed photostar copies of the sand leters.

That Sir, in the light of the above mentoned Tieis. | would like 0 request once again your kind

considerntion to transter me back o Kolkatso that Teoald work betier and dedicate more 1o both iy department

aswelbas my fnuly.

4
0}).’
\%
Yours Faithfully,
Enclosed :- As stated above Xerox Copies of two
Ex-Director General acknowledgement '
letter and an initial appointment letter. ( RAIEN DAS )
) Driver
Capy ‘(n - _ N.C.B. Regional Unit
b l}‘ . o lmphal
IMe Regional Director v
Narcotics Control Bureau, e i e
imphal. ;;.;} o4 syl du wian i’
a Adve. Copy Ceatral Aumiudtiaing Tiibetial

The Director Gengral
Narcotics Control Bureau Tpeg
West Block No - 1, Wing No. -3 17 Ve
Nector - LRUKL Puram

New Dethi - 1100606 T‘LE’TETE’} z“““rﬁ3

Guwahitl geach
Dated 22 7.C.5 \

-
Ax

(>Ka
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gRUT ;2239401223938

VEL . 2239400 3638
GOVERNMERNT OF INDY
TRA TRTR MIN. OF FINANCE ~ HC.E AFFAIRS,
R =T (YT fasm) . : NARCOTICS CONT! 0L BUREAU
W@ fra=r &) : NORTH EAST REGIONA:. UNIT
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To )
The Director General,
Narcotics Control Bureau,
Hars, New Delhi,
Sub: Representation for transfer of Shri injen Jne, river
from NCB, Imphal to NCB, EiU, Kolkata
Forwarding of, '
Sir', 5
Kindly find enclosed herewith an aprlication i oririnal
submitted by Shri Rajen Das, Driver o0 00, 270 Tomi L, 707
transfer from ftegional Unit, Imphal to .U, ol ta o re ommended,
If his case is considred may kinily be posted in nic subs- Ltute,
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S ANWEXURE- ]

F.No.11/2(18)/2003 -Estt// 89z, qQ,
Ministry of Home Affairs {\)
Narcotics Control Bureau
West Block No.1, Wing no. 5,
R.K. Puram, New Delhi-66

Dated: (5./08.2003

To

The Regional Director
NCB. Imphal Regional Unit

Sub:  Transfer of Shri Rajen Das, Driver from NCB, Imphal to Kolkata- Reg

Sir,

Please refer to your office letter No. 1/1 2/ESWNCB/IMP/2002-227 dated 3.7.2003
on the above subject. '

2. The request of Shri Rajen Das, Driver regarding his transfer to Kolkata Zonal
Unit has been examined. His request cannot be acceded fo, due to administrative reasons,

Youyrs faithfully

Dy .Director (Admn)
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The Director General

B

Narcotics Control Bureau
Ministry of Home Affairs,
West Block No. 1, Wing No. - §
Sector 1. R.K. Puram

New Delhi- 110066

Central Acnuisli
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“Guwashat B

Subject :- Request for transfer from Imphal to Ko T View
of the Chronic III health of parents.

Sir,

With due respect. | Shri Rajen Das. Driver N.C.B. Imphal Have the honour to submit the
following few Lines for your Kind consideration and favorable action please.

That Sir. I have been initially appointed as Driver in the N.C.B. Kolkota on 28 Jan. 1991 But
I was Transferred form N.C.B. Kolkata to N.C.B. Imphal and have submitted my Joining report at
my present place of posting i.¢. N.C.B. Imphal on 8th April 1994.1 have Completed 11th (Eleven)
Years in the North East. Since that time [ have submitted my representation for transfer from Imphal

to my home town Kolkata a dozen times on the ground of family problem which were well hi ghlighted
in the said representation.

That Sir, I am the only male person whom my whole family depends. I also belong to schedule
caste community and a very poor family. My own uncle who resided in Kolkata expired on 23rd
Feb. 1998 and my grand mother died on 27°6/98 and in both cases. 1 could not attend the rites and
rituals of both the deceased as 1 -am serving here in a far flung post form my home. Again. at
present [ have my chronically ill mother and aged lather at home who always need my care. Moreover.
it is quite difficult to work in Manipur for outsiders due to the prevailing law and order situation in
the state.

That sir. recently also in April 2003 there was also a serious case of miscarriage of 4 (four)
months old baby prematurely from my wife. It might not have happen had 1 been there with her
because I could have taken her to the doctors in time to prevent it.

During my personal interview. in the chamber of worthy Ex-D.G. at NCB Hqrs. New Delhi on
12-4-2004 submitted my application for transfer from Imphal to Kolkota as instructed by Ex-D.G.
in which the worthy Ex.-D.G. recommended for consideration on my application. Action taken by
the competent authority ass per Ex.-D.G.'s remark/recommendation in not known till date.

That Sir. in the light of the above mentioned facts I would like to request once agaih vour kind
consideration to transfer me back to Kolkata so that | could work better and dedicate more to both
my department as well as my family.

PP

Enclosed :- As stated above Xerox Copy

Yours Faithfully

(RAJEN DAS)

if an initial appointment letter. Driver
N.C.B. Regional Unit
I To Imphal

The Regional Dirctor
Narcotics Control Bureau
Ministry Of Home Affairs
Imphal

Dated 10/02/05
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g1 AR, FF0RE - PAONA BAZAR, IMPHAL - 795 001
N.C.BFNO.1/12/Bstt/NCB/TP/2003/) ¢ Date ... |\ 3. 25%
To

The Director General,
NCB,West Bolck - 1,
Wing No, 5, R. L.PURAM,
New Delhi - 110066.

Subject :  Forwarding of Transfer application in respect
of Shri Rajen Das, Driver,
Sir, A
Please find enclosed herewith the application
of transfer in respect of Shri RAJEN DAS, Drlver Grade- II
of tnls Unit which is self explanatory.

2. Tt is requested that the = case of transfer of
Rajen Das may kindly be considered keeping in view of his
family problemg. -

3 ' It is also reguested that a substitute driver
may kindly be provided if his case is considered.

& ' . Yours failthfully'
-

R — o ‘
@& s oo an b sdesE b ,z,/{?” |
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( R.M.,MEENA )
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F.No. 1172182003 -Lstr [{()7
- ) . . ! D
Government of India
Ministry of Home Affairs
Narcotics Control Burcau
West Block No. 1, Wing No. 5
" R.K.Puram, New Delhi.
Dated 7.04.2005

To
The Regional Director.
Narcotics Control Bureau.

imphal Regional Unit.
Imphal.

Sub: Transfer of Sh. Rajen Das, Driver from NCB, Imphal to Kolkata-Reg.
Sir.

Please refer to vour letier No. 1/12/Est/NCBAMP/2003/975 dated 14.2.2003 on
the above subject.

RS The request of Sh. Rajen Das. Driver, regarding his transfer to Kolkata Zonal Unit

has been examined. His request cannot be aceeded 10, due to admunistrative reasons.

\'ouyﬂ]llllly
J: . .

b S AN
(S.S.Jhajl aria) _/;/
AssistantDirecty (Admn.)
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Original Application No. 203 of 2005
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Date of Order: This the 24/day of July 2008.

The Hon’ble Shri K. V. Sachidanandan, Vice-Chairman.

Shri Rajen Das

Working as Driver

Office of the Regional Director :
Narcotics Control Bureau ' !
N.E. Regional Unit

Videocon House, 1st Floor

Paona Bazzar, Imphal - 79501. .... Applicant.

By Advocates Mr M. Chanda, Mr G.N. Chakrabarty
and Mr S. Nath.

e e g e

- Versus -

1. The Union of India,
Represented by the Secretary to the
Government of India,
Ministry of Finance,
Department of Revenue, North Block,
New Delhi - 110 001.

{

2.  The Director General,
Narcotics Control Bureau (HQ)
West Block No. 1, Wing No. 5,
Sector -1, R.K. Puram,

Narcotics cantro! Bureau, )
4/2, Karayd Road, TT DRI oen
Kolkata - 700017. :

New Delhi - 110 066. e
I “‘——-———.ﬁ-—""

v ~—— ™~ . T e
o i . . FEN wme e g, <o
S i, N3, The Zonal Direcior, Centiai aca, « SEPRE
A R N st aipy e '

w.\  Eastern Zonal Unit, ALY

qQatgrat = rynty
The Regional Director, Guwernat o oh ,
North East Regional Unit, —
Narcotics Control Bureau,

Videocon House, 1st Floor,

Paona Bazar, Imphal - 795 001.

: 4 .
| e §' 5. The Assistant Director (Admn.) 2

| Narcotics Control Bureau (HQ) s -
| - West Block No. 1, Wing Ne. 5, ]

| y &§b Sector — I, RK. Puram, New Dethi-110066. ... Respondents

By Advocate Mr M.U. Ahmed, Addl. C.GS.C.
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K.V, SACHIDANANDAN (V.C.)

The applicant who is warking as a Driver in the Office of
the Regional Director, Narcotics Control Bureau, North East Regi...al

Unit, Imphal was originally appointed as Driver in the same

Department at Kolkata in 1091. Thereafter the applicant was relieved
on 1.04.1991 for joining on deputation in the Office of the Eastern !
Region (Annexures- 1 & II). On 06.07.1993, the applicant was posted | {
at Imphal and ultimately repatriated and relieved from the office of
the competent authority with effect from 31 03.1994 on compleh’on of
the three-year term on deputation to join at Narcolics Control Bureau
(NCB for short), imphal Unit. Vice Annexures-111 and IV the applicant
joinced in the cuid unit. The applicant had domestic problems and
\subnnlLed representation praying for his transfer from Imphal to

\Kolkata The applicant was eventually selected for appointment as

/Drwer on deputation basis in the Office of the Director General of
N~ ‘,,.-'-'/ Customs and Central Excise, Eastern Region, Kolkata. The applicant

was relieved from North Fast Regional Unit, Iinphal so as to join on
deputation to K_oikata (Annexure-V). After completion of the tenure of
deputation as stated above, the applicant was repatriated to his
parent department on 50.01.2003 relieving from the Customs and
Central Excise, Fastern Regional Urit, Kolkata with a direction to
report to Imphal. Accordingly, the applicantjoined back;}}f‘-lmphal on
03.02.2003 and has been working at 1fnphal till now (An'nefx‘rv"‘e-\fl)f" : |
After joining at 1m phal the applicant submitted represen t;f;‘t‘.ior_x praying .

for transfer from Jmphal rolorring s earlier ropresentation

‘! ;.I ™
L 1 .
that his Family 1s residing at Kalkata and that he is the

Central aup,., pmpomuﬁg
v §, ‘b‘_‘ -l %
7 0E '
170 !
‘w..-_.__'f . . 1x 5 / ‘
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W sole male member to look after his family. The applicant’s parents are

old and are chronically sick and even the applicant’s wife h?c(i a pre-

mature miscarriage of 4 months pregnancy due te improper medical

~ . h

care. The applicant’s case was not considered on the g[.;(;'und of
administrative reasons (Annexures- VII & VI, Anofher
representation was submitted which was forwarded to the 2"
respondent, but with no fruitful result (Annexure-1X). The applicant
again submitted a representation on 10.02.2005 which was l’orwa-rded
to the 2™ respondent with special reference to ;he recammendat Lus
Qf the Ex DG of the NCB Headquarters, New Dethi for consideration
of the applicant’'s case (Annexure-X). Vid_e Annexure-X! dated
07.04.2005 the applicant was communicated that his transfer to
a:glw «a"T\'fu \.;‘fm im

Kolkata cannot be acceded to because of administrative FERSO N
. entral Acmiaistrative’ Thb... o)

Aggrieved by the said inaction of the respondents, the applicant has i
17080

QuTgTE srEdi
“g1 That the Hon’ble Tribunal be pleased to dircht Ci8uwonat Lenich

filed this O.A. seeking the following reldiefs:

, ;l*/w,\\ respondents‘ to consider the case of the z.applicalnt for ,
Vo BTN choice station posting in Kolkata in terms of the office ;
memorandum dated 14.12.1983, 22.07.1998 issued by the g

Govt. of India, Ministry of Finance, Department of t

expenditure, New Delhi (Annexure-XI1 and XII) "with L

immediate effect. ;

§.7  That the Hon’ble Tribunal further be pleased to set aside
and quash the impugned letter bearing No.F.No.11/2
(18)/203-Estt/143 dated 07.04.2005 (Annexure-XI).”

2. The respondents have liled a detailed written statement
contending that since there is no vacancy of Driver, the applicant’s
request for transfer.to Kolkata coutld not be acceded to. It is also

pertinent to mention that | O has a saall cadre of twenty Drivers

w5



only and out of which only two posts are authorized at Kolkata 7onal

Unit. The applicant’s representation was forwarded by rhe Regmnal

Director of Imphal Regional Unit with the condition of prowdmg a
substitute Driver. Since there ware no other i ~;uests for transfor and
no other vacancy was available at that time, the request of the.l
applicant could not be considered. The applicant’s  every
representation was considered but due to non-availabivlity of spucific
vacancy at Kolkata the applicant’s posting to that unit could not be
materialized. The applicant is the only Driver presently posted at
Imphal and moreover the NCB does not have any post of Se'poy-(.:um—
Driver. Therefore, the applicant’s contention that other Sepoy- cum-

Driver are presently posted at Imphal Unit is not tenable and the

respondents denied the claim of the applicant.

,3 Heard Mr M. Chanda, tearned counsel for the applicant

?&\d Mr M.U. Ahmed, learned Addl. C.G.S.C. for the respondents. The
(g [arned counsel for the applicants argued that on completion of ﬁxed
tenure of two years in the North Eastern Region the applicant shall be
entitled to a choice station pusting. The benefit/privilege in the' O.M.

daLed 14.12.1983 was extended by the Government of India vide O.M.

"ﬂ/\ e \"dgted 01.12. 1Q88 and further by OM. dated 22. 07.1998 and the

applicapt has ac quired a valuable right for posting at any of his choice

A s{:at.lon dnce he has already completed the tenure of two years in the

Astern Region. There are ather Drivers/Sepoy-cum-Drivers
who are working in the ofﬁcé of the NCB whao have never been
transferred out of Kolkata and to illustrate such cases, the names of
Shri Sun.il Mukhierjee, Shri Rattan Das, Drivers, are worth menﬁoning.
The applicant alune Las heen transfesred twice and his represzntation

for choive posting at Kolkata has not been considered, which is

tn
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malafide, arbitrary, discriminatory, opposed to the professed'pdlicy of
the government and_also violative of Articles 14 end 16 of the

Canstitution of India.

4. The learned counsel for the respondents, on the other
hand, staod on the firm footing that since there is no other vacancy of

Driver at Kolkata the applicant’s case could not be considéred.

5. [ have given due consideration to the arguments advanced
by the learncd counsel for the parfies and materials placed on record.
It is an admitted fact that the appiicant was initially appointe’ as
Driver on 30.01.199land the applicant joined back at Imphal on
03.02.2003. During the period from 1991 to 2003, almost tvelve
years, the applicant was on deputation and was working at Kolkata,
i e. half of his period was spent in Kolkata and finally he came bac}k to
Imphal in 2005, wherein the applicant is seeking a transfer back to
Kolkata. Admittedly, though the applicant was selected in Kolkata the
North Eastern Region is the applicant’s base station. The respondents
did not dispute that the applicant has a right for transfer to Kolkata as
per the O.M. dated 14.12.1983 which was extended by O.M. dated

1.12.1988 and further by O.M. dated 72.07.1998. For . better

—
————————,

olucidation the O.Ms dated 14.12.1983 and 22.07.1998 araty oo

Central A n

m o a sopmecs s
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The need for attracting and retaining the services of
competent officers tor service in the North Eaghgrn Region
comprising the states of Assam, Meghataya, Manipur,
Nagaland, Tripura and the Union Territories of Arunachal
Pradesh and Mizoram has been engaging the attention of

\

e T PRSNTY e
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S -;;_\ O.M. dated 14.12.1 Q83 17070
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1 ; Subject: Allowance and tacilities for civilian employees of % < AT
L the Central Government serving in the [mS tuiich |
- Ry and Union Territories of North Lastern Region - e
e improvements thereof. |
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the Qovermnent of sume time. The Government had
appointed a committee under the chairmanship of
Secretary, Deptt. Of Personnel and Administrativé
reforms, to. review the existing allowances and facilites
admissible to the various categories of civilian central
Governnient employees serving in this region and to
suggest suitable improvements, the recommendations of
the committee have been carefully considered by the
Government and the President is now pleased to decide .3
follows:

1. Tenure of postinq/denutation_

There will be a fixed tenure of posting of 3 years at a time

for others with service of 10 years or less and of 2 years of

service at a time for officers with more than 10 years of
service, periads of leave, trajning etc. in excoss of 15 days
per year will be excluded in counting the tenure period of
2/3 years. Officers on completion of the fixed tenure of
service mentioned above, may be considered for posting to
a station of their choice as far as possible. The period of
deputation of the Central Gevernment employees to the

States/Union territories of the North Eastern Region will

generally be for 3 years which can be extended In

exceptional cases in exigencies of public service as well as
when the employees concerned is prepared to stay longer.
The -admissible deputation allowance will also continue £o
be paid during the period of deputation so extended.”

O.M. dated 22.07.1994

“Subject:  Allowaunces and facilities for civilian employee

of the Central Government serving in the

states and Union Territories of North Eastern

Region and in the Andaman & Nicobar and

Lakshadweep Groups of Islands -

recommendations of the Fifth Central Pay
Commission.

With a view to attracting and retaining competent
officers for service in the North-Eastern Region,
comprising the territories of Arunachal Pradesh, Assam,
Manipur, Meghalaya, Mizoram, Nagaland and Tripura,
orders were issved in this Ministry's O.M.
N0.20014/3/83—E.1\f' dated December, 14, 1983 extending
certain allowances and other facilities to the Civilian
Central Govermuent employees serving in this region. In
terms of paragraph 9 theoreof, these orders other than

o — those contained in paragraph 1(iv) ibid were also to

apply mutandis 2 Civiian Central Government
employees posted to the Andaman & Niggbar Islands.

These were further extended to the Central Goversment

employees posted to the lLakshadweep Islands i this
Ministry’s Q.M. of even number dated March 30, 1984.

the allowances and facitities were further "lih(-:mlizcc] in

|
i
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this Ministry’s O.M. No.20014/16/86/E.IV/E.I] (B) dated |

December 1, 1988 and were also extended fo the Central
Government employees posted to the North Eastern
Council when stationed in the North Eastern Region.

2. The Filth Central Pay Commission have made
certain recommendations suggesting further
improvenents in the allowances and facilities admissible
to the Central Government employees, including Officers
of the All India Services, posted in the North-Eastern
Region. They have further recommended that these may
alse he extended to the Central Government employees,
sucluding Officers of the All India Services, posted in

&kim. The recommendations of the Commission have

v ‘.“"vn Al . . » . +
A5 ’\""_Qﬁ e provisions in regard to tenure af posting/

N, o “dépufation  contained in  this  Ministry’'s OM

e

Nd20014/3/83-E.1V dated December 14, 1983 read with
O.M. No.20014/16/86-EIV/E. II (B) dated December 1
1988 shall continue to be applicable.

ii) Weightage for Central Deputations/Training Abroad
and Special Mention in Confidential Records.

The provisions contained in this Ministry's OM.

No.20014/3/83-E.1V dated December 14, 1983 shall

continue to be applicable.”

6. The respondents have no quarrel with the propasition of
the applicant, but their only contention is that there is no vacancy to
acépmmodate the applicant at Kolkata. The discfimination pointéd out
with reference to two names, Shri Sunil Mukherjee and Shri Raltan
Das, Drivers, according lo the respondents the applicant is the only
Driver presently posted at Imphal and the NCH does not have any post
of Sepoy-cum-Driver, therclore, the applicant’s contention#hat other
Drivers/Sepoy-cum-Drivers are presently posted at Kolkats is not
tenable. This contention las got certain force. Moreover, thé materisl
and evidence placed on record show that NCB has a small cadre of

twenty Drivers only out of which only two posts are authorized at the

—
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Kolkata Zonal Unit. The applicant’s represenfalzion was forwarded by

the Regional Director of Imphal Regional Unit with a condition of

providing substitute Driver and since there were no ather requests for

transfer and no other vacancy ihe request of the applicent could not

be considered.

7. The learned counsel for the applicant héss taken my
altention to a decision of this Tribunal in 0.A.No.341 of 2001 de-ci(.lcd
an 1.05.2002 in the case of Dr Rajeev Ranjan Vs. Union of India and
others. In the operative portion this court observed as follows:

“ . the respondents are directed to take up the
matter of the applicant also for posting him out on

completion of his tenure with utmost expedition. The
respondents are accordingly-directed to consider the

matter afresh for posting the applicant out of N.E. Region | !
as expeditiously as possible in the light of the observations ;
made in this application and also in 0.A.315/2001." :

This proposition was confirmed hy the Hon’lw)lel. Gauhati
High Court in W it Petition (C) of 1099 in the case of Shri Bhagwan
Menghani Vs. Union of -India and others. The Hon'ble High Court
quoting the O.M. dated 14.12.1983 Observe(i that the petitioner i
therein was en_-tit.led for transfer to a place of his choice and directed :
the respondents to consider the petitioner’s representation. This was

followed by Writ Petition (C) N0.2252 of 2006 in the ca%f%hof Union af

o

)“” s India \nnd olhers Vs, Ghri §. Venkateswara Rao and anather’in which
o S A et 3 :

v et f . . . . -
R the How'bie High Court directed the authority to examing the matrer

a

Bl
ch_ ut
,\19?"', and pagss appropriate orders in terms of the observations and
L . s o - e . .
_.A ¢ wdirections of the Tribunal as well as the provisions contained in the
Al o
S R L = - e A L .
/K“/:/- O.M. dated 14.12.1983. Iherefore, it is quite clear that after
> - o o
= completion of a tenure posting of ai ~mployee he is entitled to seek

for a transfer to A choice station which will have to he considered by

L
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" the respondents. In this case, admittedly, the ﬁg)plit:anlt had completed
his tenure posting and therefore the applicant is entitled to gy=t a
transfer to hig choice station, but, the specific contention of the
respondents is that there is no vacancy. The contention of Ithe
applicant that others could be discharged and the apﬁlicant could be
accommodated will not stand to the spirit of the Memorandum nor

any judicial pronouncement. The reason for rejection of the

applicant’s representation is on the ground that, it cannot be acceded

to due to administrative reasons and when it came to the reply

statement the respondents have amplified the reason as non-

availability of vacancy.

9. Vacancy is a factual matter and the domain of th=
administration in which the court cannot interfere with. In the
absence of clear vacancy that could be pointed out by the applicant
this court also cannot accede to the claim of the applicant for creation

of a supernumerary post, Since such exigencies are not contemplated

r\the given circumstances.

JO/ Considering the entire lssue involved and ’ﬁ'r’e case

Nt &7
T a et 0 / i .
*éstablished by the applicant 1 am of the view that the applicant is

| S
entitled to have a choice station posling as and when the next vacancy
arises. The Annexure-XI lelter dated 07.04.2005 for that reaso: is

hereby sct aside and this court directs the respondents to consider

the case of the applicant for

the next vacancy arises. This court is not stipulating any time limit,

but the respondents shall adhere to the above obsgrva\ti_og_s__xﬁh its

true spirit and integrity.

posting at his choice station as and when.

ey =
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The O.A. is allowed to the above extent. In the

circtmstances there will be no order as to cosls.
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The Director General,
Narcotics Control Bureau.
Ministry of Home Ailuirs,
West Block No. 1. Wing No. §,
Sector 1. R.K. Puram,

New Delhi- 110066.

( Through Proper chunnel)

Sub: - Judgment and order dated 26% dav of July 2006 passed in O.A.
No. 2032006 (Shri Rajen Das -Vs- U.Q.1 & Ors.) by the
Central Administrative Tribunal, Guwahati Bench; compliance
ot.
Respected Sir,
With due respect and humble submission I beg to submit that 1
was initially appointed as Driver at N.C.B, Kolkata on 28 Jan, 1991,
thereafler I was transterred and posted to N.C.B Imphal on 8% Apnl 1994
and scrved at Imphal upto 12.01.2000. On 12.01.2000 I was rcleased from
[mphal to join at Central Excise and Custom department. Kolkata on
deputation basis. However. after completion of my tenure on deputation
basis [ was repatriated back to N.C.B with a direction to join at N.C.B
Tmphal, accordingly T joined at N.C.B. Imphat on 03.02.2003. After joming
ut lmphal I submitted several representation praving interalia tor my transter
and posting at Kolkata on the ground of tamily problems. Tn this connection
I beg to submit that [ am a permanent resident of Kolkata (West Bengal) and
my old aged parents are chronically sick who are residing at Kolkata along
with mv wife and daughter and I am the only son to look afler them but I am
failing to take care of them from such a far-flung place of the country.
However, after completion of my tenure of posting of 2 vears at Imphal (NE
Region} on 03.02.2003, T submitted a detailed representation on 10.02.2003
W Your [lonour praving for my transler und posting al Kolkala but

unlortunately my smd praver was rejected vide order daled 07.04.2005. In
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this connection I beg to submit that I have served ar Iiphal for more than 12
vears in two spans i.¢. trom 1994 to 2000 and again from 2003 to till dated
in spite of my senous domestic problems and being a resident of outside of
NE Region (i.e. of Kolkata), I am entitled to choice posting after completion
of fixed tenure of 2 vears, Situaled thus I approached the Hon'ble Central
Administrative Tribunal. Guwahati Bench by tiling an Original Application
No. 203/2005. wherein I praved for a direction upon the respondents for my
choice posting in the light of the O.M dated 14.12.1983. 01.12.19%8,
22.07.1998. The said O.A. No. 203/2006 was allowed bv the Hon'ble
Tribunal by it's judgment and order dated 26.07.2006 with the observation
that 1 am entitled to have a choice station posting and the Honble Tribunal
also directed to consider myv case of choice station posting.

Uheretore, 1 am earnestly praving before Your Honour 10 consider
svmpathctically my transfer and posting at Kolkata and to save my famuly
from being runed and for this act of kindness I shall remain ever grateful to
vou. | am enclosing a copy of the judgment and order dated 26.07.06 tor

vour perusal and necessary action for compliance ot the samie.

tnclo: - Judgment and order dated 26.07.06.

Date: & % 9/ A é (RAJEN DAS)
Driver.,
0io- The Regional Director,
Narcotics Control Bureau.
NE Regronal Unit,
Linphal.

Copv to: -
The Regional Director. Narcotics Control Burcau, NE Regional

Unit, Tmphal, for information and necessary action.
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REMINDER

To,\/
The Director General —
" Narcotics Control Bureau. g
Ministry of Home- Affairs
West Block No. 1. Wing No. S,
Sector 1. R.K. Puram.
New Delhi-110066.

ey
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(Through Proper channel)

Sub: - Please refer to my earlier representation letter along with Judgment
and order dated 26" day of July 2006 passed in O A, No. 203
20006 (Shri Rajen Das -Vs- U.0.1 & Ors.) by the Central
Administrative T-ibunal, Guwahati Bench; compliance of despatch
no 2381 dt. 09/08/06 an the above cited subject.

Respected Sir.

With due respect and humbl: submission | beg to submit that [ was initially
appointed as Driver at N.C.B. Kolkata on 28 Jan. 1991 thereafter 1 was transferred
and posted to N.C B Imphal on §" April 1994 and served at Imphal upto 12/01/2000,
On 12/01/2000 I was released from Imphal to join at Central Excise and Custom
department Kolkata on deputation basis, However, after completion of my tenure on
deputation basis | was repatriated back to N.C B with a direction to join at N.C.B
Imphal, accordingly 1 joined at N.C 3. Imphal on 03/02/2003. After joining at Imphal
I submitted several representation praying interalia for my transfer and posting at
Kolkata on the ground of family problems- In this connection I beg to submit that |
am a permanent resident of Kolkata (West Bengal) and my old aged parents are
chronically sick who are residing at [<olkata along with my wife and daughter and I am
the only son to look after them but = am Jailing to take care of them from such a far-
flung place of the country. However, after completion of my tenure of posting of 2
years at Imphal (NE Region) on 03.:2.2005 | submitted a detailed representation on
10,02.2005 to Your Honour praying for my transfer and posting at Kolkata but
unfortunately my said prayer was re scted vide order dated 07 042005

(

'S @}y In this connection | beg to subriit that | have served at Imphal for more than 12
years in two spans i.e. front 1994 to 2000 and agam from 2003 to till dated in spite of

§ my serious domes lie problems and being a resident of outside of NE Region (i.e. of
Kolkata), I am entitled to choice posting atter completion of fixed tenure of 2 years.
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Situated thus I approached the Hon’ble Central Administrative Tribunal Guwahati
Bench by tiling an Original Application No. 203 2005, wherein | prayed for a direction
upon the respondents for my choice posting in the hght of the O.M dated 14/12/1983.
01712/1988, 22.07.1998. The said O.A. No. 2032006 was allowed by the Hon’ble
Tribunal by it’s judgment and order dated 26.07.2006 with the observation that 1 am
entitled to have a choice station posting and the Hon’ble Tribunal also directed to
consider my case of choice station posting.

Therefore, 1 am eamestly praying before Your Honour to consider sympathetically
my transfer and posting at Kolkatz and to save my family from being ruined and for
this act of kindness 1 shall remain ever grateful to you. 1 am enclosing a copy of the
Jjudgment and order dated 26.07.06 lor your perusal and necessary action for compliance
of the same.

That sir, out of the two drivers, Shri Sunil Mukheryee and Shri Ratan Das who
are working in the office of the NCB. (Z.U) Kolkata, One Driver may kindly be
transfered to N.C.B. Imphal Regicnal Unit, who have never been transfered out of
Kolkata since from joining.

I, am a poor family, facing hardships and difficulties and belongs to
Schedule Caste. community.

Enclo: - Judgment and order dated 26 .07 06, Yours faithfully,

vb-
WA
(RAJEN DAS)
Driver,
N.C.B. R.U.
imphal
Adv. copy I. To
The Director General,
N.C.B. HQrs.
New Delhi.- 66 = T
Copy to 2 R ARIELUC U R
To, 1 Central Acmiuisi.a e Tiibunal
The Regional Director, EETIGRE
NCB, NE RegionalUnit, o
Imphal, R ar BERR DAY
l Crve e el
Dateds

the 11th Sept. '06
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F. NoI11(4)/2005- t:s:(ff)gk q.wr jr; =
o Governmentof India -

- Mm:\tr\’ of Home Affairse
“Narcotics Control Bureau=

b

To _ A

The Regional Director - 7o emmmer e o
Narcotics Conirol Burcau

Tmphal Regional Unit, Imphal '

Subjeet:- Representation of Shri Rajen Das, Briver- Reg.

Sir,

Fam directed 1o refer e vonr jeiier Noo 7/S5/case-RoDas'NCianD daied 12-09-2006
on the abeve cited subject and e siate that as per the judgement oi Howzie Tribunal in the QA
> e X 5 A e T ay el PURUISRR A 37 e - : 2!

WNo. 203/2005. Shii Rujen Das, Driver wili be vransferred o his chnice mace of posiing as and -

when the vacuney 1s avaitable at Kolkata Zonal Unis,

2. The imdividusl may be informed accordingly.
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(Sa:]c ¢p .)‘-.‘_hf})
. Deputy Direcior(Adnin
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GOVERNMENT OF INDIA-
MINISTRY OFF HOME AFFAIRS
NARCOTICS CONTROL BUREAU
EASTERN ZONAL UNIT ,.

4/2, KARAYA ROAD
KOLKATA 700017

NCB ¥. No. 6/11/Misc. Corres/Imphal/PUNCB/KOLA07//2 8¢ Dated: 25- 650 7

fo,

Shri Rajen Das, Driver,
NCB, RU, Imphal.

Sub : Request for transfer to Kolkata Zonal Unit — reg,

Refer to your application daied 27.04.07 on the above cited subject.

In"this connection, NCI3 Hars. vide letter No. [1/1(128)/2007-Estt/794 dzted 15.05.07 has
intimated that, as there is no vacancy ol driver in NCB Zonal Unit, Kolkata, your request
for transfer to Kolkaia Zonal Unit could not be aceeded to right now. Your casc will be

considered whenever there is any vacancy of driver available.

This is for your kind information.

. ' ) iy _.97 ).
¢ (C. Keishing)
o/ — ~m—— Assistant Dircctor

O gy sarafas w“@fug g
y &FSQ ‘ Centraj Aclbigisicative Thbuna)

17 DEC 7er
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